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Gujarat Value Added Tax (Amendment) Act, 2013

09 of 2013

[30 March 2013]

AN ACT further to amend the Gujarat Value Added Tax Act, 2003.
It is hereby enacted in the Sixty-fourth Year of the Republic of
India as follows:-

1. Short title and commencement :-

(1) This Act may be called the Gujarat Value Added Tax
(Amendment) Act, 2013.

(2) It shall come into force on the 1st April, 2013.

2. Amendment of section 7 of Guj. 1 of 2005 :-

In the Gujarat Value Added Tax Act, 2003(Guj. 1 of 2005)
(hereinafter referred to as "the principal Act"), in section 7, in sub-
section (1A), in clause (i), after the words "serial numbers", the
figures and letter "19A," shall be inserted.

3. Amendment of section 9 of Guj. 1 of 2005 :-



In the principal Act, in section 9, in sub-section (6), in clause (i),
after the words "serial numbers", the figures and letter "19A," shall
be inserted.

4. Amendment of section 11 of Guj. 1 of 2005 :-

In the principal Act, in section 11, after sub-section (7), the
following sub-section shall be inserted, namely:-
"(7A) Notwithstanding anything contained in this section, in no case
the amount of tax credit on any purchase of goods shall exceed the
amount of tax in respect of the same goods, actually paid, if any,
under this Act or any earlier law, into Government treasury:
Provided that, where purchase tax is shown as payable in the
return by the claimant dealer on the purchase of the said goods
effected by him, it shall be deemed to have been paid into
Government treasury for the purpose of this sub-section:
Provided further that, where the tax levied or leviable under this
Act or any earlier law is remitted or to be remitted or, deferred or is
deferrable under any tax incentive scheme granted by the
Government of Gujarat, then the tax shall be deemed to have been
paid into the Government treasury for the purpose of this sub-
section.".

5. Amendment of section 14 of Guj. 1 of 2005 :-

In the principal Act, in section 14, in sub-section (1),-

(i) in clause (a), for the words "fifty lakhs", the words "seventy-five
lakhs" shall be substituted;

(ii) in clause (b), for the words "fifty lakhs", occurring at two
places, the words "seventy-five lakhs" shall be substituted.

6. Amendment of section 34 of Guj. 1 of 2005 :-

In the principal Act, in section 34, after sub-section (8), the
following sub-section shall be inserted, namely:-

"(8A) (a) During the course of any proceedings under this Act, if
the prescribed authority is satisfied that the tax has been evaded
or sought to be evaded or the tax liability has not been disclosed



correctly or excess tax credit has been claimed by any dealer in
respect of any period or periods by not recording or recording in an
incorrect manner, any transaction of sale or purchase, or that any
claim has been incorrectly made, then in such a case
notwithstanding any notice for assessment has been issued under
other provisions of this section or any other section of this Act, the
prescribed authority may, after giving such dealer a reasonable
opportunity of being heard, initiate assessment of the dealer in
respect of such transaction or claim:
Provided that where such proceedings are under section 73 or
section 75, the prescribed authority shall transfer the proceedings
relating to such transaction or claim directing the concerned
assessing authority to assess the dealer in respect of such
transaction or claim:
Provided further that the prescribed authority shall,
notwithstanding anything contained in section 17, be deemed to
have the requisite jurisdiction and power to assess such dealer in
respect of such transaction of sale or purchase or claim, covered by
clause (a) and such assessment proceedings shall, for all purposes
of this Act, be deemed to have been transferred to such authority.

(b) The assessment proceedings under this sub-section shall be
without prejudice to the assessment proceedings in respect of the
said period or periods under any other provisions of this Act by any
authority who otherwise has the jurisdiction to assess such dealer
in respect of other transactions of sale or purchase or any other
claim.

(c) The assessment under this sub-section shall be made separately
in respect of the transaction or claim relating to the said period or
periods to the best of the judgment of the prescribed authority
where necessary and irrespective of any assessment made under
this sub-section, the dealer may be assessed separately under the
other provisions of this section in respect of the said period or
periods:
Provided that, once the dealer is assessed under this sub-section,
no tax from such transaction or claim and penalty and interest, if
any, shall be levied or demanded from such dealer, at the time of
assessment to tax under the other provisions of this section in
respect of the said period or periods relating to such transaction or



claim.
Explanation.- For the purpose of this sub-section, "prescribed
authority", "the said authority", "such authority" and "any
authority" shall mean, the Commissioner or, as the case may be,
the authorities appointed under section 16 and other officers or
persons to whom the Commissioner has delegated his power in this
behalf.".

7. Amendment of Schedule II to Guj. 1 of 2005 :-

In the principal Act, in Schedule II,-

(1) after the entry at serial No. 19, the following entry shall be
inserted, namely:-
"19A Cigarette made from tobacco. Twenty-seven and a half paise
in the rupee";

(2) in the entry at serial No. 41, after the word "DEPB", the words
"carbon credit" shall be added;

(3) in the entry at serial No. 76A, the word "cigarette" shall be
deleted.


